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P xe sent s Hone  ble Mr. S. Bi swas, Administrative Nembe r 
Honble Mr. M.L. Chauhan, Judiial Member 

5?I R KR. SAMA 

vs 

UN ION OF INDIA & ORS. 

a 
\ For the applicant a .  Mr. S.K. Dutta, counsel 

M, T,K, Di swas counsel 

For the respondents * Mrs. (j.. Ehattachari ee coun sel 

ORDER 

M.L. Ohauhan, J.M. 

La, counsel for the respoxents has pled on record 

letter dated 30,4.2002 whereby it has been stated that the 

applicant.. Sir Kr. Saha has been absorbed into railway service 

as per the det 	given in that letter, 

Ld, counsel for the applicant suhnitsthat the applicant 

grievances have been met and therefoie, the application has 

become inf ructuous, 

In view of the above the application is disposed 

of havfng become infructuous, If the applicant is still 

aggrieved by the implementation of the order passed vIde letter 

dated 30,4,2002, he  may 	sh application for redressal 

of his grievances. No order as to COstS, 
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